FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF MGM PROGRAMMING
SERVICE INDIA PRIVATE LIMITED.

1. | Name of Corporate Person MGM Programming Service India Private
Limited.
2. | Date of Incorporation of Corporate 08/06/2007
Person
3. | Authority under which Corporate Registrar of Companies, Mumbai

Person isIncorporated/ Registered
4. | Corporate Identity Number / Limited U63040MH2007PTC171426
LiabilityIdentity Number of Corporate

Person

5. | Address of the registered office and Station Plaza Unit No. B/25 Station Road,
principaloffice (if any) of Corporate Bhandup (W), Mumbai, Maharashtra, India,
Person 400078

6. | Liquidation Commencement Date of 17th December 2025
Corporate Person

7. | Name, Address, Email Address, Mr. Pranav J. Damania
Telephone Number and the IBBI/IPA-001/IP-P00079/2017-18/10164

Registration Number of the Liquidator ) )
Address: - 407, Sanjar Enclave, Opposite

Milap Cinema, S.V Road, Kandivali West,
Mumbai - 400067.

Email Id :- pranav@winadvisors.co.in
Contact No :- +91 98204 69825
8. | Last Date for Submission of Claims 16th January 2026

Notice is hereby given that the MGM Programming Service India Private Limited has commenced
voluntary liquidation on 17th December 2025.

The stakeholders of MGM Programming Service India Private Limited are hereby called upon to
submit a proof of their claims, on or before 16t January 2026 to the liquidator at the address mentioned
against item 7.

The financial creditors (if any), shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania

Liquidator in the matter of MGM Programming Service India Private Limited.
Reg. No.: IBBI/IPA-001/IP-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/311225/108058

AFA Validity: December 31, 2025

Date: 19-12-2025
Place: Mumbai
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PUBLIC NOTICE
(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MR. AMBUJ
KASLIWAL, PERSONAL GUARANTOR TO HINDSON RIVER
MILLS LIMITED.

Notice is hereby given that the Hon’ble National Company Law Tribunal, Allahabad
Bench, by order dated 12.12.2025 (uploaded on NCLT website on 17-12-2025), passed
under Section 100 of the Insolvency and Bankruptcy Code, 2016, has directed the
commencement of the Insolvency Resolution Process against Mr. Ambuj Kasliwal, R/O
Padam 2, Flat No. 24B, Pedder Road, Mumbai — 400026, Personal Guarantor to M/s
Hindson River Mills Limited in CP (IB) No. 47/ALD/2023. Pursuant to the said order, Ms.
Sunita, Insolvency Professional, having IBBI Registration No. |BBI/IPA-002/IP-
NO1208/2021-2022/14031, has been appointed as the Resolution Professional (uploaded
onthe NCLT website on 17.12.2025).

The creditors of Mr. Ambuj Kasliwal are hereby called upon to submit their claims with
proof on or before 09.01.2026 (being 21 days from the date of issue of this public notice) to
the Resolution Professional at the address mentioned below:

Address: SCO-818, First Floor, NAC, Manimajra, Chandigarh— 160101

Email for Correspondence: pgambujkasliwal@yahoo.com
The creditors shall submit their claims in accordance with Regulation 7 of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Personal Guarantors to Corporate Debtors) Regulations, 2019, in Form B. Claims
may be submitted by electronic means or by courier, speed post, or registered post. The
prescribed form for submission of claims can be downloaded from following link:
https://ibbi.gov.in/en/home/downloads.

Note: Submission of false or misleading claims with proof shall attract penalties or
imprisonment in accordance with the provisions of the Insolvency and Bankruptcy Code,
2016 and any other applicable laws.

Creditors are requested to clearly mention their contact details in the claim form to
facilitate prompt communication for verification of claims.

Ms. Sunita

Resolution Professional

In the matter of Kotak Mahindra Bank vs. Ambuj A. Kasliwal
(Regn No. IBBI/IPA-002/IP-NO1208/2021-2022/14031)
Address for Correspondence: SC0O-818, 1st Floor, NAC,
Manimaijra, Chandigarh-160101

Registered Email:- csskanwar@gmail.com

Email for Correspondence: Pgambujkasliwal@yahoo.com
Mob: +91 9875921492

Date: 19.12.2025
Place: Chandigarh

€CASY EASY HOME FINANCE LIMITED

heemin fira
Reg. Office: 202, 3rd Fioor, Savey Chambers, Dattatray Road & Y. P Road [EXTH.)
Samacruz West, Mumbal - 400054, CIN: UT453aMH20TPLC 297819
Website: www.easyhfe.com | Email; contachi@easyhomefinanca.in
Toll Free: 1800 22 3279 | Tek +81 22 355803442 | Tel: +31 22 35210487

PHYSICAL POSSESSION NOTICE

To,

Mame ; Mrs, Anita Marendra Sanas (Applicant)

Residential Address - Uiekar Chawl Mahad, Taluka Krida Mandal, Golibar Boad Rear Dungates
Mandir, Mumbai, Ne Durgadeyi Mendir, GhatkoparWest, 400085, Mobde Mo + 1T97TT22431
Co-Applicant 1: - Mr. Om Narendra Sanas

Residental Address - Uiekar Chaw| Mahad, Takika Krida Mandal, Golibes Road Near Dungadey
Mardir, Mumbai, Me Durgadew Mandir, Ghatkopar West 400088, Mok Ma: = 912 ER00TAS
Adkdress ; Flal No 407 4th floar, & wag, Virayas Comphex,old Sunvay Mo 136 Hissa No.B parl,
Mew Survey Mod7 Hizsa Mo, § Partd, Vikage-Sorarpada, Tak-Katyan, Dist-Thane 421 203
YWHEREAS

The undersigned being the Authorized Officer of Easy Home Foance Limited under the
sequnitsation and Reconsiruction of Financial Assets and Enforcement of Security Interast A,
2002 and exarcizs of powers confered under Sachion 1312} raad with Rufa 3 of the Securily
Interest (Enforcement] Rules. 2002 issusd a Demand Molice daled October 17, 2024 calling
upen you 1o repay the amount reenboned in ke Nolics being Rs.14,38, 344)- [Rupees Fourtean
Lakh Thirty Eight Thousand Three Hundred Forty Four anly) against your Loan Account Mo
HLOODOE052 within &) days from the date of recelpt ofthe ssid nolice

Youi, haveng laled ba repay the armadnt, nalice i henaby given b you and the Public n ganesal, thal
te undarsgned has Eken the Phyveical possesson of the propery desoibed henein befow which is
mongaped to Essy Home Finance imited in exercss of the powers conferred on them under Saction
13(4} of the said Actread with Rule Bofthe said Rules on thisthe 17" December, year 2025,

You in paricular and the Public :n ganaral s hereby caulioned not 1o deal wsth the propedy and
any dealings with the property will be subdectta the charge of ta Eesy Home Finance Limiled for
anamount of Ra. 14,38, 344- (Rupees Fourteen Lakh Thirty-Eight Thousand Three Hundred
Forty-Four only) dus as on Oclober 17, 2024 with furiherinterest ihesaon from Dcteber 18, 2024
bl payrnant theract.

DESCRIPTION OF THE PROPERTY

All thal pan and parcel of the properly bearing PlobHouse gituated al Flat No 407 4th floor A
wing, Vinayak Complex, old Survey Mo 196, Hissa Mo 6 part, New Survey No.47 Hissa No. 6
Part & Vilzge-Sonarpada, Tal-Kalyan, Dist-Thane 421 203

Place : Maharashira
Date : 17" December, 2025

Sdi- Authorized Officar
EASY HOME FINANCE LIMITED

E-Auction Sale Motice
Under Insolvency and Bankruptcy Code, 2006
Mercator Limited - In Liguidation
A B Win man Point,

Regd office: Mittal T
Pum Al

E-Auction Sale of Assels of Marcator Limvted (In Liguidation) will b conducted o “As 15
whera ls”, “As Is what is”, “Whalever there is™ and "o recourse” bazls.,
DATE & TIME OF E-AUCTION: MONDAY, JANUARY 12, 2026 FROM 12:00 PMTOD 01:00 PM

Block Aszel | Reserve | Earnest Money Bid Incremental|
| Price (Rs.) | Deposit (EMD)  Amount (Rz.)
L . {Rs.}
Private Plod Mo. 17, Swrvay No
1. 290/1 (299-P/1), Village -| 11.55.000 115,500 25,000

Maharajpura, Taluka - Kadi, Dist
Mehsana, Gujaral— 382120

Terms and Conditions of the E-Auction are as under:

1, The E-buction sale shall beé dome through Baanknet, via the websile
hittps./ibbi bagnknat com { “Auction Poral”)

2. The intending bidders are reguired to submit their Eamest Money Deposit- ("EMD™)
through the aeckion portal latest by 09 Janeary 2026, G:00 PR

3. Prospective hidders shall subenil the reguesite docemens, ncloding 8 declaration o
efigibility under Section 294 of the Insolvency and Bankruptey Code throwegh the auction
portal. EMD of the highest-bidder shall be forfested if foend ingligible amytime during the
Process

4, All the ferms, condddions, iMormation related to assels and auchon is provided in the
Process Memorancum and-is avaiable on the suction portal.

b, Interest bidders shall register, uploan their aligibility documents, bid and receive
confrmatia of their bid by electronic means throwgh 2ichon portaland may Send 3 copy
toliquidator mercaiorEgmal, com

B. The Liguidator reserves the right fo-accept or reject or cancel any bid or modify any terms
and conddions of process memorandum [/ E-Buction ab ary time withau! assigning any
reason, The Liguidator also rasarves the right to cancel the E-Auction af any tme without
assigning any reasan

Sd/-
Krishna Chamadia
Liguidator - Mercator Limited
IBBY Registrailon Mumber: IBEBVIPA-GDT/1P-PO0GS/201 7-18/1 1220
Date: December 19, 2025
Flace: Mumbai

) HFS Hiranandani
J vV Financial Services
HIRANANDANI FINANCIAL SERVIGES PRIVATE LIMITED
Regd. Office : 514, Dalamal Towers, 211 Free Press Journal Marg, Nariman Point, Mumbai- 400021.
Corporate Office: 9" Floor, Sigma Towers, Hiranandani Business Park, Technology Street, Powai, Mumbai - 400076.
Email: wecare @hfs.in e Website: www.hfs.in ¢ Tel. No.: 022-25763623 * CIN No.: U65999MH2017PTC291060

POSSESSION NOTICE
Under Rule 8(1) (For Immovable Property) Appendix IV

Whereas, the undersigned being the Authorized Officer of Hiranandani Financial Services Pvt. Ltd. (herinafter referred to as “ HFS”)
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s) issued
by the Authorised Officer of the company to the Borrower(s)/ Guarantor(s) mentioned herein below to repay the amount mentioned in
the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby
given to the Borrower(s)/Guarantor(s) and the public in general that the undersigned has taken Possession of the property described
herein below in exercise of powers conferred on him under Section 13(4) of the said Act read with Rule 8 of the said rules, 2002.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem
the secured assets. The borrower in particular and the public in general are hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of HFS for an amount as mentioned herein under with interest thereon.

Sr.| Loan Account No. & Name of the Borrower / Description of Secured Demand Notice | Date of
No. Co-Borrowers / Address Assets / Mortgage Property & Amount | Possession
Loan Exposure Under Customer ID : 59885|All that part and parcel of the House No. 149
& 59883 B, Entire Ground + 1st Floor, Jaskhar Village, 11.09.2025
LAN : 4375007101018854 & Sheva Road, Off Uran, Panvel Road, Nagari "Rs
4375007101018853 Ali Jaskhar, Jaskhar, Near Shankar Mandir, 31.34 1'23/_
1. Kailas Kashinath Thakur (Borrower) Raigarh, Maharashtra- 400 707 admg 875 Sq (hu 1068
2. Vatasala Kashinath Thakur (Co-Borrower)|Ft. NORTH:- 12’ Wide Road — As per Site : 11 Thirtp-One
1 3. Pratiksha Kishor Thakur (Co-Borrower) |Ft Wide Road, SOUTH:- G.P. Road — As per Laxhs 17.12.2025
" |4. Mahesh Kashinath Thakur (Co-Borrower) |Site: 15 Ft Wide Road, EAST:- House of Barla Thirtv-Four e
5. Riva Mahesh Thakur (Co-Borrower) Narsaiah — As per Site: Neighbors Property, Thousgnd One
Add. For Sr. No. 1, 3,4 &5 : 149 Nagare AlifWEST:- 18’ Wide Road — As per Site: 18" Wide Hundred &
Jaskhar, Shankar Mandir Jaskhar, Raigarh|Road. Together with anything attached to the Twentv Three
(MH), Maharashtra, 400707. Add. For Sr. No.|earth or permanently fastened to anything 0|¥| )
2 : House No 149 Nagare Ali, Jaskhar Jaskhar,|attached to the earth with all present and future y
Raigarh (Mh), Maharashtra, 400707 structures thereon.
Sd/-

Place: Raigarh, Maharashtra
Date : 19.12.2025

€asy EASY HOME FINANCE LIMITED

Req. Cffice: 302, 3rd Floor, Savoy Chambers, Dalialray Roed &V, P, Rogd (EXTN. |, Santacnz Wesd, Mumbai - 400054
CIN: UT4090MHZIT1TPLCZETE18 | Website; wwwi easyhic.com | Email: contactiZeasyhomefinanca.in
Toll Free: 1800 22 3279 | Tel: +81 22 3550 3442 | Tel: +81 22 3521 0447

Appendix IV Physical Possession Notice (For Immovable Property)

Wheraas, the undersigned being the authorzed offcer of EASY HOME FINANCE LIMITED under the Secrilisation and
Reconsiruciion of Financial Assests and Enforcement of Secunify Inderest Ack 2002 and in exercse of power confarmad under
sechon 132} read with Rude 3 of the Securily Ineresl {Enfsrcament) Rules 2002, Demand Nobicals)issued by Aufhorized
Dfficer of the Company to the Bornowen[ S/ Guarantor{S) mentioned harein below to repay e amound menfiored inthe nofice
within 60 days from fha dale of racaipt of the said nobice. The borrawer havng faied b rapay the amount, nalice hesa by gvan
fo he Borrowens) [ Guarantar(s) and the public in general that the undersigned . has' taken possession: of the properdy
described hera in below in exendza of pawers conferred an him wndér Sub-Seclion (4] of the Seclion 13 of the said Agt read
with Rule B ofthe Securiy Interest Enforcernend rules, 2002, The Bomowers attention i invited o provision of sub-section (B) of
seciiontd of the Acl, in respect ot time avaiiable, fo redeem tha secured assats. The Borrower in pesticular and the public in
genaral ane hereby cautonad not to deal with the proparty and any dealngs with the property will be subject to the change of
EASY HOME FINAMCE LIMITED for gn amount as menfioned herain under with the intarest therson

For Hiranandani Financial Services Private Limited

Sr Name of Borrower | Demand Notice/Date [Passessian]
hlu' Co-Borrower | Guarantors | Ami, Outstanding Detail of Secured Assats: Notice
y & Dafe of NPA { Branch LAN Date ! Type
1 (1. Mr, Sarvesh Gayanand Damand Notice Date : (Al thal pard and parcel of fhe properly| Physical
Gupta [Applicant) Septamber 12, 2025 |besrng PlobHousa situsled at Flal Np, 104, | Casamber
2. Mrs. Priti Sarvesh Gupta "o Re qp 38011~ |15t flear, Ganga Apartment, The High Life| 16, 2025
ﬁﬁ?‘tﬂhﬂaﬂ;ﬁfﬂh — Branch] LAN: | otimelex. Survey No B0.Hissa Mo 8, Vilage
. W REmMasns ] - = i il T ek
Gupta (Co-Applicant 2] Kalyan | HLODD0G452 ;;‘Ef:‘;?";,lg]“"“ﬂ East, Tal Kalyan, Dist
NP4 : 05-09-2025 )
2 (1. Mr. Siddhant Anll Pagare | Demand Motice Date ; |Allihat part and parcel of the proparty beanng| Physical
[Applicant) September 17, 2025 | PloiHousa situgted at Flat Mo, 107, 1st flogr | Dacambier
2 Mr. Anll Ranojl Pagare Ofs.: Rs.15.75,465/- |Buiding No. 12, Galaxy Garden. Ploi No. 28 16, 2025
ﬁﬂnnsl_":anﬂll A Branch | LAN 4 SMo. 242 {Old S.No. 21818 2194
rd. ima Al Fagane : : ZIRE2, N1 BT 20145 22237, 8)
[ﬂﬂ-ﬁ.ppiil:-an't 7) Karjat / HLOOD34055 i it !
NPA - 10-08-2025 Pashane, Teluka Kanal Disinct Ragad

SATUTORY NOTICE TO BORROWERS/GUARANTOS
Bomoawens MGEuaranior's are hereby put fo caufion thad the propery may be sold & any time hersin aftar by way of public
alisbonfenders and as stch the may also be frealsd as anobos under Rule §, 8 & Sof Secunty {inbanast) Enforcernent Rules, 2002
The defailed hventory and Panchrama could not be reconded due o obebnichons as such propery has baen photographed.

Date: 16.12.2025 | Place: Maharashira Sdl- Authorized Officer, EASY HOME FINANCE LIMITED

SEULELTE ADITYA BIRLA CAPITAL LIMITED
w wCAPITAL Registered Office:Indian Rayon Compound, Yeraval, Gujaral-382266
b P 3l Branch Difice ;12" Floor, R Teck Park, Nidon Complax, Nr. Hub Mall, Goregaon [E), Mumbai=400 063, MH

DEMAND NOTICE

UMDER SEC 13(2] OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY

INTEREST ACT, 2002 ("THE ACT") READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“THE RULES")
On pocownl of the amalgamation bstwesn Addya Bida Finance Lid and Aditya Bila Capial Lid vide tha Schames of
Amalgamation daled 11 0350024 duly recorded in tha Crder passad by the Mabonal Company Law Tribunal - Ahmedabad
on 24 03 2025, all SARFAES] actions initiated by Addya Birla Finance Lid. in relatan 1o the mofgaged aproperty mentionsd
slands transferrad 1o Adibya Berla Capilal Hd, | (e amalgamated company

Accordingly the undarsigned beang the Authoreaed officer of Adiya Birte Capital Limited (ABCL § under the Act and in axerciss of
povvers confermad under Section 1.3 1:2) of the Aol read with (he Kule 3, ssusd Demand Moboals | under Section 1302 of tha Act
callng upon the follewing bormowen() to nepay the amount manticned n the espective notica{s) withan 80 days rom the dale
of rocewt of the said notice. | he undersigned reasbnably beleves (hal Bormowars) 18/ e avoiding the service of the demand
fehees) themfore ihe service of nolice & Being effecisd by afxation and pubbcation as por Bules, The conlents of demand
nodnce{s) are axtracted horein baelow

In connsclion wilh the above, Nolice i hefeby goein, onca again, 1o the said Barower's / Legal Hair(s) / Legal Reprosenlalive(s)
o pay 1o ABRCL. within &0 days Trom tha dabe of the respective Nolioe/s, tha amodnt iNdicatecd Raren baelos sgaivel e
respascive names, lagethed wilh further infenesl o detalod balow fiom the respective dates manisnsd below i calumn (d) Wl
th date af paymen] and / or reslisation, read with the loan sgreemeant and athas documesnts | writings, F any, axacuiod By e
sald Bormowar s, As sacunty for dus epayment of ihe laan, the following Sacurad Assel(s) have besn martgaged o ABCL by
thi said Sarmrower § respectivaly

&r Bamand Nobice Duscription of
m TN 05 N BYOmons) Doto & NPA Date Wnmovable Property
1. Mr, Provin Keshavy Sawani, 5o Keshay Sawani, Al Flal No 505, Al That Pleca Or Pamel Of Sall-
L=Wing, okuldham Complax, Kalvan Milae, Lodbs Hasaen, Dombnvek Conlained  Flal Mo 506, Wng O,
Eant, Thana - 421204, Also At: My, Pravin Koshay Sawant, Manages H"";:EHE Rih Floor, Admeusuring 280 Sg. F
Al Banswara, AL 5" Floor, Gopal Bhavan 199, Prnceas Steal, Mumba: 04.12.2025 Larpal Ansa+ X 54 , FL Baletny R
« AO0ONE, Mobile; 3967411581, Emsil-papravirsasintD6 @ grail.com, Tha Building Knrown As “Gokuldham
Also Al Mr Pravwn Kashay Sewant, S'o. Keshay Sewant, AL 13, Complex” For Tha Proposed Buikdng To
Risdha Miwes Chawl, Samanaing Road. MNr, Genassh Mandin, Genesh Be Conptruclsd On Tha Plol OF Survey
1 Misgar, Bhandup Waesl- 5, O, Mumbial- Maharashis - 400078 Total OVs. Mo, 122 Hisag Mo 5, Mew Suwey No, T3,
2. Mra. Purva Pravin Sawent Do Krshna Bandekar AL Flal Mo Dues Ami, Higsa Mo, 5§, Admessuring 3180 54,

G, C-WWing, Gokuldnam Complex, Katyan, Mlaja, Lodha Heeeen Mirs., Lyng Bahind And Sibuabed Al
Dombivel East, Thane- 4212304, Conlacl; OTGATAIZET., Also Af-Mm Vilage Miljs, Lodha Heavan, Ralyan
Purva Fravin Sawant, LMo, Knshna Bandekar, AL 13, Radha Nwas| ng 25, 90,012,000 Bhl Rogd, Dombesd Easl Tal Kahén
Chawl, Samansing Road, Nr. Ganesh Mandir, Ganesh Nagar, Bhandug &8 an Dist, Thane., Within Limés C1 Nilie Gram
Wasl- 5.0, Mumbai- Maharashia - 400074 08122088  |Panchayal, Taluka And Sub- Regestrabon
Loan Ac Mo, ABW KSTSOO000899071 Kalyan, Disl Thane.
¥With further interest addional Interest at the rale as more parboculary stated in respective Demand MNotices dated mentioned
above, incidental expenses, cosls, charges el incurred bl the date of payment and § of realizalion. If the sasd Bormower's shadl
fmil to make payment to ABCL as aforesasd, then ABCL shall proceed against the above Secured Asset(s) | Immovable Property
(s} under Sechon 134 ) of the saxd Act and the applicable Rules entirely at the fsk of the sald Bormower's / Legal Heins) ! Legal
Representativeds) as to the costs and consequences
The said Bosrowes's | Legal Helrs ) | Legal Representativels] ame profebited under the said Act 1 transter he aforesaid Secured
Asselis) | immovable Properiy(ies), whether by way of sale, lease or othersse without the prios written consent of ABCL. That
please note that this s a final notice onder Sec 13(2) of the Sscuntization & Reconstructon of Financial Assets & Enforcsement
of Securty Interest Act, 2002 {54 of 2002). Meadless io say. that ABCL shall be within its. nght fo exercise any or all of the nghis
refemed to above aganst the barrower(s) enfirely at their nsk responailility & cosis
Place: Mumbai, Mabarashira
Date: 19.12.2025

Sdi-
Authorised Officer, ADITYA BIRLA CAPITAL LIMITED

TATA CONSUMER PRODUCTS LTD.

Regd. Office Address: 1, Bishop Lefroy Boad, Kolkala -F00020 {(W.E.)

MOTICE is hereby given that the cerlificate(s) for the undarmeantionad
securities of the Company has‘have been lostmislaid and the holder(z}
of the said secuntes! appiicant{s) has / have appliad to the Company (o issue
duplicate certificate (s].
Any persen who has a claim in resg&::t of the said securties should lodge
sinch claim with the Company atl its, Registered Office within 15 days fram this
data, else the Company will proceed to issua duplicate cerfificatels) without
further intimation

Name(s) of Holder (s) | Kindof | Follo| Cert. | No.of |Distinctive

fand Jt. Holder (s}, |Securitles & No. |Number Securities' Number (s}
[if any]) | Face Value |

Marce Philippus |Equity Share |TFMOO| 42293 1085 |B343890621 -

Ardeshir Wadia | Ro. 1/~ pach | 48131 634391715

Ardeshir Rutionjl Wadia | |

[Name{s) of holders) ! Applicant({s]]
1st Holder - Marco Phifippus Ardeshir Wadia
2nd Holder - Ardeshir Ruttonji Wadia

Place : Mumbal
Crate & 19122025

THE SOUTH INDIAN BANK LTD. :
Z‘:WH Coflaction & Recovery Department, Murmbas Regian,
= INDIAN Bank

Ground Floor, "C™ Buliding, Chifrapur Co-Oparative Housing Society,
Fandurang Marg, 27th Road, Bandra-West, Murrbai - 4000510

POSSESSION NOTICE [See Rule 8 (1))

Whereas, the undersigned being the Authorized Officer of The South Indian Bank Lid, under
the Securiization and Reconstrucion of Financal Assels and Enforcament of Sacurity
Interest Act 2002 and in exercise of powers conferrad under Section 13 (12) resd with rule 3
of the Secunty Interest (Enforcement} Hules, 2002 155ued Demand MNotices dated 17.04.2025
W' 1302) of the Act, caling upon the Barrowers-{1) Mis Bomiay Dies [A Parinership firm
raprasenied by s partners], A9, Vaibhay Industnal Estate, Saki Vihar Road, Mear MTHL
Exchange  Powa, Mumbai-<$00072, Also af: Industrial Gala, B-11, Vaibhav Indesirial
estate, Opp Telephone Exchane, Saki whar Road, Powal-400072 (2) Mr. K.G Narayanan
Kulty @Kizhekkeppallil Govindakutty Nair Narayanankutly S'o Govindakutly Clheenyil
Mair, Parinar - M's Bombay Dies, E=502. Ashok Vinar CHSL, Off Military Road, Opp Udhyan
Building, Marol, Andheri East, Sakinska Mumbai-d00072 (3) MeK Madhavan Nair @&
K Madhavan Mar Kannath, 5o Padmanabhan Nair Kannath, Parner - Ws Bombay Dies,
504, Udhyan Building No:3, B-Wing. Udyvan Complex, Andheni East, WVTC Mumbai Sakinaka
PO, Mumbal Sub Distrct and Distact-300072 and Guarantors (4) Mrs. Sagikals Maravan
Fufly i@ Sasikala Kolothodivil Nair @ Sasikala Narayanakutty Kolothodivl, Wi Mr £.G
Marayanan Kutty, E-502, Ashok Vihar CHSL, Of Military Road, Opp Udhyan Building, Manol,
Andheri East, Sakingka Mumitai-a00072, (3) Mrs. Bindu Madhavan Mar @ Binda Vikadath
Mair Wi Mri Madhavan Nair 504, Udhyan Building Mo:3, B-Wing, Udyan Compisx,

ndheri East, VTC Mumbad Sakinaka PO, Mumbai Sub District and Disfric], 400072 to
repay the amount mentioned in the notice being Rs.22,26,770 [Rupees Twenty Two Lakh
Twenly Six Thousand Seven Hundred Seventy Mine Onty) as an 16.04 2025 with regard to
CCOL limit and an amountof Be 15703501 [Rupees One Lakh Fifty Seven Thotsand
and Thirty Five and Paise One Only) s on 16.04.2025 with regand to ECLGS limd, wih
furthar interestand casts within 60 days from the date of receipl of the sald notice,
The Borrowers/Guarantors having failed bo repay tha amount, nofice is hereby given 1o the
BomowersiGuarantors and the public in general that the undersigned has faken symbaolic
possession of the property described harain below in exercise of powers confarred on him
under sub” secton (4) of section 13 of Act read with rule B of the security interest
{Enforcement) Rubss. 2002 on this the 17 day of December 2025
The Borrowers/Guaraniors  in panticular and the pubdic in ganaral i haraby cautionad not
i0 deal with ihe property and any dealings with the property will be subject to the charge of
The Scuth Indian Bank Lid for & total amount of Rs, 18,66,577.17 (Rupess Sixieen Lakhs
Sicty Slx Thousand Five Hundred Seventy Seven and Paise Seventeen Only) as on
1612 2025 together with furtherinterest and costs thereon

The atiention of the Borowers'Guarantors & nvied 1o e provisions of Sec.13(8) of the
SARFAESI Act, 2002 endifng youto redeem the property priorto pubicasion of the natica of safe.

iS5 No. Description of Immovable Properties

| 1. |Allthe piace and parcel of Gala no: 11-B admeasuring a carpet area of 725 sq.1
[approx. ) on the ground floor of the building 2nd society known a3 Vaibhay Indusinal
Premises Co-operative Sociely Ltd reqgistered under Registration No
BOMAWLIGNLYC)3603/30-81/1990 and situated in the Plol of land bearing C.T.5]
Moo 43,4301 fo 439, Survey Moo 18, Hissa Moo £ of Vilege Tungve, Taluka Kurds,
Murmbai District in the Registraton Dislrict and Sub Distact of Murmba City and
Mumbai Suburban and owned by Mis Bombay Dies [ Parinership firm represenied
by s pariners] more fully descnbed in Agreemend for sale daled 31.12.2005
(registarad  under serial No: (BDR13) 464 of 2006) and (Registration recaipt dated
16.04. 2008}, both of BRO Kura-3 and is bounded - as follows: North : Internal
Road East: SakiVihar South ; Telephone Exchange West: Intamal Foad

Date : 17,12.2025 &di- Autharised Officer
Place : Murnbal The Sauth Indian Bank Ltd.

e e e e e e e e . e e e

. m‘: T EE e Syvndicats .
ARM BRANCH MUMBAI

Canara Bank Building, 4th Floor, Adi Marzban Path, Ballard Estate, Mumbai — 400 001
Email: cb2360@canarabank.com TEL. - 8655948019 WEB: www.canarabank.com

SALE NOTICE

E-Auction Sale Notice For Sale Of Immovable Properties The Securitisation And
Reconstruction Of Financial Asets and Enforcement Of Security Interest Act, 2002 Read
With Rules 8(6) & 9 of The Security Interest (Enforcement) Rules 2002.

NOTICE is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below Described immovable properties mortgaged / charged to the Secured Creditor, the Possession of which
has been taken by the Authorized Officer of Canara Bank, will be sold on “As is where is”, “As is what is” basis on
below Mentioned in Table for recovery of dues as described here below. The Earnest Money Deposit shall be
deposited on or before below Mentioned in Table. by way of deposited in E-Wallet of M/s. PSB Alliance Private
Limited (Baanknet) portal directly or by generating the Challan therein to deposit the EMD through RTGS/NEFT
in the account details as mentioned in the said challan. Details of EMD and other documents to be submitted to
service provider on or before below Mentioned in Table. Date of inspection of properties is below Mentioned in

Table with prior appointment with Authorized Officer.

Name of Borrower(s) . L Reserve Price (R.P.)
e | Guarantor(s) / Outstanding OIS G (T Earnest Money
No. Mortgagor(s) (Status of Possession) Deposit (EMD)
Flat No. D 125, Floor 12, D building, Tata
(§§'0i1’2%06()27:23622% Amantra Vill Ranjanoli, Tal. Bhiwandi, Dist
1 M/s. BHOIR lus furthe'rin.terest Thane admeasuring carpet area 579 sqft.| Rs. 46,50,000/-
’ ENTERPRISES pand charaes from North: Tower No. B, South: Tower No. L,| Rs. 4,65,000/-
9 East: Tower No. G & H, West: Tower No. E
01.03.2025) -
(Possession)
Shop No. 26, 1% Floor, B Wing Evershine
(IZ:.osno,Z%G(,)GZBg(.)?;ZS City, Vil Kudus, Tal Wada, Dist Palghar.
2 M/s. KIRAN us furthe:rir;terest admeasuring built up area 505 sqft. North:| Rs. 10,23,000/-
’ ENTERPRISES P Shop No. 27, South: Shop No. 25, East: Open| Rs. 1,02,300/-
and charges from . . .
01.03.2025) to the sky on Bhiwandi- Wada Road, West:
D Open to the Sky (Possession)
Shop No. 27 1t Floor, B Wing Evershine City,
(2:.05n1,25846521;(.)2205 Vill Kudus, Tal Wada, Dist. Palghar. Dist Thane
3 M/s. RAUT lus furthe:rir;terest admeasuring built up area 505 sqft. North:| Rs. 10,23,000/-
’ ENTERPRISES P Shop No. 28, South: Shop No. 26, East: Open| Rs. 1,02,300/-
and charges from . . .
01.03.2025) to the sky on Bhiwandi- Wada Road, West:
D Open to the Sky (Possession)

E-auction Date is 19.01.2026 & Last date of submission of Bid / EMD / Request letter for participation is

17.01.2026 before 5.00 p. m. Date of inspection of properties with prior appointment.

For detailed terms and conditions of the sale, please refer the link “E-Auction” provided in Canara Bank’s website (www.
canarabank.com) or may contact Mr. Sudrashan Joshi, Chief Manager, Canara Bank, ARM Branch, Mumbai (Mob.
No. 8655948054) or Mr. Sumit Kumar, Manager, (Mob No.: 9345332323), E-mail id :cb2360@canarabank.com
during office hours on any working day or the service provide M/s. PSB Alliance (BAANKNET), Unit 1, 3 Floor, VIOS
Commercial Tower, Near Wadala Truck Terminal, Wadala East, Mumbai - 400037, Contact Person Mr. Dharmesh Asher
Mob.9892219848, (avp.projectmanager2@ psballiance.com), Help desk No. 8291220220, (support.BAANKNET@
psballiance.com), Website - https://baanknet.in Sd/-

Date : 18.12.2025 epape r_ﬁnancmemmMRM - Branch

Place: Mumbai Canara Bank

gﬁﬂﬁwég @ Union Bﬂﬂfﬁ

HE PR O OE A Gowaveranl o niks Gadamahing
Aszet Recovery Management Branch
Mazzaning Flgar, 21, Veana Chambers, Dalal Siresd, Fort, Mumba-400001,
Web: hitps:iwww unionhenkofndia bank . Emall = uhin0553 352 unionbankedindla, bank in

Whaoreas the undersigned being the Authorised Officer of Union Bank of India,
Mezraning Floor, 21, Veena Chambers, Dalal Streel, Fort, Mumbai-400001, under
the: Secunfization and Reconstruction of Financial Assets and Enforcement Security
Inferest (Second) Aok, 2002 (At Mo, 54 of 2002 and in exercise of powers confesrid
under Section 13{12) read with ruls 3 of the Security Inferest (Enforcement) Rules,
2002 Issued a demand notice dated 25.08.2025 calling wpon the Bormowsrs §
Guaraniors! Morigagors - Mr. Sumit Milind Songirkar 1o repay the amount
mantioned in the notce baing Rs, 44,19,991.72 (Forly Fouwr Lakhs, Mineteen
Thousand, Hine Hundred Ninety One And Paise Seventy Two Only) and interest
ihreerean within 60 days from the date of receapt of the sald notice
Thee Borrower having failed b0 repay the amount, nobce is hareby given o (b
borrowers ! guarantars f mortigagors - and the public in genersl that the undarsigned
has taken possession of the property described herain below in exerclse of powers
corfermed an himdher undes Sechan 134 af the said Acl read willh role 8 of The said
rules on this 18th day of December in the year 2025,
The borrower in particular and the public in general is hereby cautkoned noft to deal
weirthy R properly and any daalings with Uhe propeety will e subpect bo e charge of the
Union Bank of India, for an amount Rs. 44,19.991.72 and interest thereon. The
borrower's attention is invited 1o proavisions of sub-section (8) of seclion 130f the Act, in
respect of time avallable to the borrower 1o redesm the secured assels
DESCRIFTION QF IMMOVABLE PROPERTY
All piece and parcel of Flat Mo 102, admeasunng 3790 Sg. Mirs {(RERA Carpet Rea),
an st flooe In “A7 Wing in the Bullding known as “Nandal Residency”, sifuated al
Station road, Bhnvandi, Kamaltghar, Thare constructed on land bearing Surey rid,
155, Hissa no. 7. ying b=ing and situated at Village Kamatghar, Taluka Bhisandi &
CHstrict Thane 4213049, Maharashira, Sdl-

Flace: Mumbal Authorised Officer
Date: 168.12.2025 Union Bank of India

POSSESSION NOTICE [Rules (1]

FORM A
PUBLIC ANNOUNCEMENT

{Redwlation 14 of the Insolvancy and Bankruptoy Board of Indis
{Woluntany Liguidation) Regulations, 2017}

1. | Name Of Corporate Persaon

MGM Programming Service India Private
Limited.
2, | Eiﬁl-& il Inr.mm-.-u'lnn of Covrporate [ I.'.IH.-'I.'.I-I."J_.".?GI.':'."
Fersan
3, | Authonty undar which Corporate
| Person i Incorporated; Registered
4, { i3-:‘:-r|.|r|-|a=:.1;-= k".iﬁi-'.l'..lr_-;' r‘]III'I'Ii.'ﬂf.-' ¥
i Limited Liability identity Mumber
| of Carporata Parsan
Actdress of the Begsiered Office
and Principad Office (F army) of
Corporate Person
| Liqdation Commencement Dale
of Carporaie Person
7. | Mame. Address, Emall Addreas,
Telephone Mumber and the
Registration Number aof the
L tix

| Registrar of Companees, Mumbai

| UBE0A0OMHZ007PTC171426

Station Plaza Unit No, BS25 Station Road
Bhanddup (W, Burmbal, Maharashira,
Icha, A000TE

| 17th December 2025

£

|

| ®% Pranav ). Damania
I'HBI.-"II’:-’.-Li'iJl,"IF’-l‘{IL'ﬂ?EI.fJE“'Ji .“-l&.-'ll_'lll':?ﬁ
Adress: - 407, Sanjar Enclave, Opposite
Mlilap Cinerma, S0 Road, Bandivali West,
MumEal - JO00ET.
Emall id - pranav@winadvisors.codn

| Contact Mo - +01 98204 GDE25
1Eth January 2026

Matice & heelny goeen that the MGM Programming Service India Privade Limited has

comrmenced voluntary ligedation.on 17th December 2025

The stakeholders of MGM Programming Service India Private Limited aie heraby called

upon tosshmil @ proof of their clams, an or before 160 January 2026 Lo the lguidator ad

the address mantioned against item 7.

The financial cradiors (if amy), shall submit their proof of claims by electronic means only.

All other stakeholders may subimit the praof of claims In person, by post or by electronic

MRS

Submssion of false ormisleading proofs of claim shall attract penaltles,

5D/

Pranav Damanla

Liguidatar in the matter of MGM Programming Service India Private Limited,

Reg. No.: IBBE1/IPA-DDL/IP-PO00TS,/2017-18/10164

Authorisation for Assignment ("AFA"): AAT/10164,/02/311225/ 108058

AFA Yalidity: December 31, 2025

Date: 19-123-2025

Place: Mambal

8, | Last Dale Tor Subrission of Claims

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MGM PROGRAMMING SERVICE INDIA PRIVATE LIMITED.

BCNc-al SPANDANA SPHOORTY FINANCIAL LIMITED

F 4 \ CIN: L65929TG2003PLC040648
Registered Office: Galaxy, Wing B, 16th Floor, Plot No.1,

Sy.No.83/1, Hyderabad Knowledge City, TSIIC, Raidurg Panmaktha,
Hyderabad - 500081, Telangana. Website: www.spandanasphoorty.com |
Phone No.: 040-48126666 | E-mail: shareholders@spandanasphoorty.com

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

In compliance with the provisions of Section 110 of the Companies Act, 2013 (the 'Act’) read with
Section 108 and other applicable provisions, if any, of the Companies Act, 2013, (‘Act’), read with
the Rule 20 and Rule 22 of the Companies (Management and Administration) Rules, 2014 (the
‘Rules'), Regulation 44 of the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 and the relaxations and clarifications issued by
Ministry of Corporate Affairs (MCA') for holding general meetings/conducting postal ballot
process through e-Voting vide General Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated
April 13, 2020, and subsequent circulars issued in this regard, the latest being 03/2025 dated
September 22, 2025 (collectively 'MCA Circulars'),we are furnishing the following details:

1) The business to be transacted through voting only by electronic means - for seeking
approval of the Members for the following:

1. To approve the appointment of Mr. Venkatesh Krishnan (DIN: 02078403) as a Director
of the Company.

2. To approve the appointment and remuneration of Mr. Venkatesh Krishnan (DIN:
02078403) as the Managing Director and Chief Executive Officer of the Company.

3. To approve revision of annual remuneration payable to Ms. Abanti Mitra (DIN:
02305893), Chairperson and Independent Director of the Company.

2) Date of completion of dispatch of Postal Ballot Notice to Members through e-mail-
Thursday, December 18, 2025.

3) The Company has sent an e-mail for the Postal Ballot Notice dated December 17, 2025, to
all the Members whose name appeared on the Register of Members/ Record of Depositories
received from National Securities Depository Limited/ Central Depository Services (India)
Limited (Depositories) as on Friday, December 12, 2025 (cut-off date) and whose e-mail
addresses are registered with depository participant(s). A person who is not a Member as on
the cut-off date should treat this advertisement for information purpose only.

4) The voting rights of Members shall be in proportion to their shares in the paid-up equity
share capital of the Company as on the cut-off date.

5) The requirement for sending physical Postal Ballot Notice to the Members have been
dispensed with vide MCA Circulars.

6) Details of the process and manner of remote e-voting along with the User ID and pass-
word are provided over e-mail to all Members who have registered their e-mail address-
es. The instructions for voting through electronic means are provided to all Members as
part of the Postal Ballot Notice.

7) The Company has engaged KFin Technologies Limited (‘KFintech') for facilitating e-vot-
ing in a secure manner.

8) For Members who have not registered their e-mail are requested to register their valid
email addresses with the DP with whom their Demat Account is maintained.

9) The date and time of commencement of voting through electronic means - Friday,
December 19, 2025, at 09.00 a.m. (IST).

10) The date and time of end of voting through electronic means - Saturday, January 17,
2026, at 5.00 p.m. (IST).

11) The remote e-voting platform will be disabled at 5:00 p.m. IST on Saturday, January 17,
2026 by KFintech. Once the vote on resolution is cast by the Members, the Members shall
not be allowed to change it subsequently.

12) Website address where Postal Ballot Notice is displayed: Company - www.spandanas-
phoorty.com and KFintech https://evoting.kfintech.com . Postal Ballot Notice is also
submitted to BSE Limited and National Stock Exchange of India Limited and the same are
also available on their websites.

13) Contact details of the person responsible to address the grievances connected with the
remote e-voting: Mrs. C Shobha Anand, - Vice President, Contact No. 040- 67162222
or at toll free no. 1800-309-4001 or email at evoting@kfintech.com .

14) The Company has appointed Mr. Y.Ravi Prasada Reddy (Membership No. FCS 5783),
Proprietor, RPR & Associates, Practicing Company Secretaries (CP No. 5360),
Hyderabad as Scrutinizer for conducting the remote e-voting process thereto in
accordance with the provisions of the Act read with the Rules and the MCA Circulars in a
fair and transparent manner.

The results of the remote e-voting will be declared on or before Tuesday, January 20, 2026,

at the registered office of the Company, the results of the remote e-voting along with the scru-

tinizer's report will be uploaded on the Company's website www.spandanasphoorty.com

and will be communicated to the National Stock Exchange of India Limited at

www.nseindia.com and BSE Limited at www.bseindia.com, where the equity shares /
securities of the Company are listed.

By the Order of the Board of Directors

For Spandana Sphoorty Financial Limited

Sd/-
Place: Hyderabad Vinay Prakash Tripathi
Date: December 17, 2025 Company Secretary

S. E. RAILWAY — TENDER

Divisional Railway Manager/Engg.,
Chakradharpur acting For & On bahall
of The President of India invites E-
Tandars against Open Tender. Manual
offers are not allowed against this
tander, and any such manual offer
recelved shall be ignored. Sl. Ne.,
Tender Motice Mo, & Mame of work
arg as follows : 1. CKP-WEST-25-26-
35, Balance work for Engagement of
Caonsultant for carrying out Mutation of
Railway land axisting in Soulh Easlen
Railway Boundaries under the
jurisdiction af ADEN/Rourkela &
ADEN/Jharsuguda of Chakradharpur
Division under South Easfern Railway
Tender Value : T 1,21,78,714.67. EMD
: ¥ 2,110,800/~ 2, CKP-CENTRAL-25-
26-53, Balance work for Engagement
of Consultant for carnying out Mutation
of Railway land existing in Soulh
Eastern Railway Boundanes under the
jurisdiction of ADEN/Settilament,
ADEN/West/CKP & ADEN/BNDM of
Chakradharpur Division under South
Eastern Railway.(2nd call). Tender
Value : ¥ 1 8988 B03.20. EMD = ¥
2,:45,000/-,"3, CKP-CENTRAL-25-26-~
54. Civil Engg. work in connection with
FProvision of Quick Watering
arrangemeant al Chakradharpur Station
iZnd call) Tender Value : T
1,03, 15 19826, EMD ; ¥ 2.01.600/-
Cost of Tender form : T 0 for each
Date of opening : 09.01.2026 for 51
Mo, 1 and 12.01.2026 for 31 No. 2. &3
The tendar can ba viewed al Website
hitpJhwww, ireps.gov.in The tenderer/
bidders must hava Class-1ll Digital
Signature Certificate & must be
registered undar on IREFS Portal, Only
registered tenderer! bidder can
participata on a-tandering. All ralevant
paper must be uploaded at the time of
parficipating in e-tendenng. Note : a-
Tender Forms shall be issued free of
cost to all tenderers, (Authonity-Rly. Bd's
letier Mo, 2020/CE-| /CTR3E/GCC Policy
did. 16.07.2020), {FR-874)

EAST COAST RAILWAY
' PROCUREMENT SYSTEMS

Tender Motice No. PCMMWEP/!
2025-26/18, Date : 15,12.2025

1N v TENDER NO, 03253911,

SHORT DESCRIPTION OF ITEM:
EMERGENCY BRAKE ACCELERATOR,

QUANTITY: AS PERTS.
e TEMDER MO. 082510804,

SHORT DESCRIPTION OF ITEM :
SHELL GADUS 55 V42P 2.5 GREASE,

QUANTITY: AS PERTS.

TENDER NO. 02251177,
SHORT DESCRIPTION OF ITEM: IOH
KIT FOR ELG|I COMPRESSOR TYPE
RR-20100, QUANTITY: AS PER TS.

SHORT DESCRIPTIOM OF ITEM; 25
KW. 110/130% DC BRUSHLESS
ALTERMATOR, QUANTITY: 80 NOS.
EMITNCER TENDER NO. 02251737,
SHORT DESCRIPTION QOF ITEM:
MICRO PROCESSOR BASED
ELECTRONIC SPEED INDICATING
RECORDING SYSTEM, QUANTITY: AS
PERTS.

TENDER NO, 072542604,
SHORT DESCRIPTION OF ITEM:
FLEXIELE POLYVINYL CHLORIDE
(PVC) FLOORING SHEETS, QUANTITY:
ASPERTS.

TENDER ND. 072510078,
SHORT DESCRIPTION OF ITEM: PU
BASED TOP COAT (TWO PACKS)
COLOUR GRAY, QUANTITY: 4468 SET.
TENDER NO. 07253669,
SHORT DESCRIPTION OF ITEM: PVC
FLOORING SHEET SIZE- 7000 MM X
1620 MM X 2 MM, QUANTITY: 5048 NOS.
Tender Opening Date : 22.12.2025 (for
al. Mo, 1), 12.01.2026 {for 5l Mo, 2, 5 & 6},
05.01. 2028 {for 5L Mo, 3, 4 & T) and
19.04. 2026 (for S1. Mo, 8)

Regarding delailed notice, EMD,
P'ur-::hag-e restiichons anil detadad tendar
condifions, pleass wisit website
www.iraps.gov.in and www,
eastcoastrailindianrallways.gov.in

Principal Chief Materials Manager!
PR-916G/Q/25-26] Bhubaneswar

CLASSIFIEDS

CHANGE OF NAME

I, ALIYA SAHEB ALI alias
ALIYA KHATOON W/o
MOHAMMAD SAHEBALI
D/o NESAR AHMED R/o
Gandhi Nagar Charkop,
Linking Road, Nr, Hanif
Panwala, Kandivali,
West Mumbai, PO:
Kandivali West DIST:
Mumbai Suburban,
Maharashtra-400067,
have changed my Name
to ALIYA KHATOON.

0040828514-1

I, VITHAL GOVINDRAO
PALLEWAD S/o

GOVINDRAO PALLEWAD
R/o Bachoti, Kandhar
Bachoti, Nanded
Maharashtra-431714,
have changed my Name
to VITTAL GOVINDRAO
PALLEWAD.

0040828514-2

“"IMPORTANT"™

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.
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MCX

METAL & ENERGY
Trade with Trust
Multi Commodity Exchange of India Limited
Exchange Square, CTS No. 255, Suren Road, Chakala, Andheri (East), Mumbai - 400 093.
www.mcxindia.com

NOTICE

NOTICE is hereby given that Amit Bhawsinghka Member of Multi Commodity Exchange of India
Ltd. (Exchange), having Member ID - 40705 and SEBI Registration No. INZ000012912 has requested
for the surrender of its Membership of the Exchange.

Any client(s)/constituent(s) of the above Member, having any claim/dispute/complaint against
the Member, arising out of the transactions executed on MCX platform, may lodge their claim
within 15 days of this notification, failing which, it shall be deemed that no claim exist against the
above referred Member or such claim, if any, shall be deemed to have been waived. The complaints
so lodged will be dealt with in accordance with the Bye-Laws, Rules and Business Rules of
the Exchange.

The Client(s)/Constituent(s) may submit their claim through “Client Complaint Form"” (available at
www.mcxindia.com) in hard copy to Investor Services Department, Multi Commodity Exchange of
India Ltd., Exchange Square, CTS No. 255, Suren Road, Chakala, Andheri (East), Mumbai - 400 093 or
email it at grievance@mcxindia.com.

Upon surrender of Membership, the Authorised Person(s) (APs), if any, registered through this
Member shall also cease to exist and therefore, such APs are not authorized henceforth to deal in
that capacity.

For Multi Commodity Exchange of India Ltd.
Sd/-
Authorised Signatory - Membership Department

Place: Mumbai
Date: December 18, 2025




